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ScHuo OF CASH INCBNIlVEI FOR EXPORTS 

5623. SHRI N. K. SOMANI 
SHRI RAGHUVIR SINGH 
SHASHTRI : 

Will the Minister of COMMERCE be 
plcued to atate : 

(a> whether the scheme of cash incentives 
for certain Indian exports like steel and 
eaaineering products i. being reviewed by 
Government; 

<b> whether the scheme is being replaced 
by tax concession on export earnings ; and 

(e) whether such initiatives are beina 
taken by Government in the face of the 
devaluation of pound sterling ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a> to (c) • 
Certain proposals for review of the assis-
tance of exports, in the light of the devalua-
tion of the pound sterling, are under con-
sideration. It is not possible to indicate 
the form of concession, if any, at this stage. 
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REollTllAll0N OF CARl IN OOVIRNIIIIn" 
QtIOTA 

5625. SHRI RAM CHARAN : Will the 
Minister of INDUSTRIAL DEVEWP-
MENT AND COMPANY AFFAIRS be 
pleased to state : 

<a> whether it is a fact that Secretaries and 
Joint Secretaries in the Government of 
India are allowed to get priority resiatra-
tion of cars after every six months in Govern-
ments quota : 

(b) if so, the reasons therefore; and 
(e> whether it is a fact that Section 

Officers in the Ministries are not allowoo 
to apply for priority registration for cafll 
and if 10, the rea.~ons therefor ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) : No. 
Sir. 

(b) Does not arise. 
(e) The following classes of officers are 

eJisible to apply for priority allotment of 
cars out of the Central Government quota : 

(i) Officers whose scale of pay reaches 
up to Rs. 1250/- and above irres-
pective of the actual pay drawn 
by them. 

(ti) OfBcers who are drawinl a bue 
pay of Rs. 900/- p.m. and above 
irrespective of their pay scale. 

(ttt) All medical officers, irrespective of 
their scale of pay and/or actual pay 
drawn. 
Officers who are entitled to car 
allowance, irrespective of the scale 
of pay of the actual pay drawn. 

These rules have been evolved after 
takinl into account, Inter aliG the capa-
city of an officer to purchase and maintain 
a car. 

Section ofticers who do not fall in ooe 
or the other of the above mentioned cato-
10 M are not e1iaibJe to apply for priority 
allotment of cars out of the Central Govern-
ment quota. 




